| TEM NO 25 COURT NO. 5 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to  Appeal (O...... cC No('s) .
15090/ 2014

(Arising out of inmpugned final judgnment and order dated 03/07/2013
in WP No. 48842/2011 passed by the High Court O Judicature at

Al | ahabad)

STATE OF U P AND ORS Petitioner(s)
VERSUS

RATAN BABU SAXENA AND ORS Respondent (s)

(Wth appln. (s) for c/delay in filing SLP and office report)

Date : 15/09/2014 This petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE SUDHANSU JYOTI MUKHOPADHAYA
HON BLE MR JUSTI CE PRAFULLA CHANDRA PANT
For Petitioner(s)
M. Irshad Ahmad, Adv.
M. Abhi sth Kumar, Adv.
M. Vai bhav Yadav, Adv.
For Respondent (s)
UPON hearing the counsel the Court nade the follow ng
ORDER
Del ay condoned.

| ssue notice returnable within four weeks.

Dasti, in addition, is permtted.

(Neet a) (Usha Sharma)
Signature Not Verified
Digitally signed by

Sr. P.A COURT MASTER
Neet a Sapra
Dat e: 2014.09. 20
12:36: 50 I ST
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